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Learned counsel Mr 'S. Sarma for the
petitioner. Mr S. Ali, learned Sr- C.G.S.C., for

ORDER ’

the opposite party.

Mr submits petition - praying for

disposal of petition No.14/96
& .

0.A.No0.148/95. Mr S. Sarma submits that he requires

time for instruction as he has received the copy

S N‘A)
R &nber(})

Mr. S.Sarma for the appiizarkx Petitioner.
Leave ‘néte of Mr. S.Ali, Sr.C.G.S.C. for the

Ali

the contempt in

of the petition today only.

List for orders on 12.6.96.

_respondents.

Adjourned for order in presence of Mr. S.Ali

on 26.6.96.

A

Member (J) Membet '( A)
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5y ... OA/TA/CP/RA/MP No. of 19 C.P.No.14/96 (0.A.148/95) =~
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OFEL | DATE | ORDER |

°, .."'000'0'0.00000‘!.‘...‘.00..0.0POO0.0C‘O.‘O aoo.oo-o.co_ooo..oo("o.ooooooé‘-o'
v _ . . 26.6.96 ‘Mt ‘B.K. Sharma for the contempt,’.:

petitioners (applicants in the O.A.). Mr S. Ali,
1 learned Sr. C.G.S.C.,' for the alloeged contemnerg. « .
b [ 4

No show cause has been rec'e'iyed
from any of the alleged contemners. *

List _for show cause and further orders

on 31.7.96. Inform the élléged ‘contemners,

; Merﬁber

nkm

31.7.96 . Mr S.Sarma for the contempt peti-
tioners. None for the alleged ccntem-
ners. -

No show cause has been received
from any of the alleged: contemners.
Service report not received in respect

-0f all the alleged ccntemners except
~alleged contemner No.8.

Ad journed for service report and

N - further orders to 25.8.96._ -

Mr S.Ali,Sr.C.G.S.C informs that

J. the respondents have intimated him that
the Hon'ble Supreme Court hagd @Saagéd
stay order on 15.7.96 in respect of 0.A.
148/95 and steps will be taken by him

on reééipt of copy of the order of the
Snpréme Court.

{ ' . Copy of the order may be furnished
. to the counsel of the parties.

Mem%‘er :
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Mr S.Ali for the reepondents.mreé
ts fot adjournment on the same ground\
above. .. | _ .

List fOr.further order on 11.9+96\

P Mééggr

.
o s ‘/J'"
Learned counsel Mr.S.%arma fmkioe
for the applicante. None’for the responde
' List for order on 4-10~96 in prese

df Mr‘ .Ali, SreCeGeSeCoue

i

/

Mr. B.K.Sharma for the petitiéner.

Mr. S.Aii, Sr. C.G.S;C.'fof.ihe allec

contemneré. o o ’
In view of the stay order dated 15.7.

passed. by the Hon'ble Supréme Courfv'in ‘Speci

114104/96 this conter

‘petition is kept in abeyancé till;further order.
List for Order on 20.11.1996.

Leave Petition(Civil) No.

»

* Member

 Mr. S.Ali, Sr. C.G.S.C. for the alleged
contemners. .
To be placed for order after receipt of

order of Hon'ble Supreme Court in SLP (CIVIL )

No. 14104 of 1996.. _

K | Member

¢
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Learned counsel Mr S. Sarma for

the petitioner.

Seen office note. The contempt.
petition relates to Division Bench
matter, Original Application. No.148 of

1995. Place'it before the Division Bench

on 2.6.99.
MgéEE;/

Heard Mr S. §arma, learned
counsel for the petitioner. The
contempt petition is admitted. Issue
usual notices. The alleged contemners
are directed to appear before this
Tribunal on 4.8.99.

Fix it on 4.8.99.

Member . vi:i%%{;;é%gﬁ~J

N -

On the prayer of Mr B.C. Pathak;,
learned Addl. C.G.S.C. list for orders

on 11.8.99.
Mgé%;f'

Mr,B.C.péthak. learned Addl.C.G.S.C
appearing on behalf of the alleged
contemner has informed this Tribunal tha:
the order of this Tribunal has since
been complied with. Mr.S.Sarma learned
:counsel for the petitioner has no ihforma
tion in this regard. However, on the ‘
submission made by Mr.Pathak, we find
Nno reason to proceed with the Contempt
proceedingse Accordingly, Contempt

:pzégiif? is closed. 42;14421’4
M er vice-Chairman
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL$$ GAUWATI BENCH

GAUHATI

CONTEMPT PETITICN NOD 1(1 /%6
IN Oehe NO.148 OF 1885,

IN THE MATTER OF s

An cpplicatisn under Seetien 17 snd 27

of the Adminictrative Tribungl Act, 1885

regd with Rule 24 of the CAT(Prssedurs)

Rules 1987 praying fer ingtitutien sf Centempt
preceedings agzings ihi Respendents/Cantsmnars
far nan' esmeliznce af the jureement znd ardcr.
dated 19,9,85 pani;i in 0.A.N9. 143 of 1885 zng
far sxecutien of the sais srdsy togtthér with
any ether arder/srdsrs as may be deomed fit

and preper,

AND

IN THE MATTER OF ¢

Nen esmplianes/nen exucuticn of the Hen'ele

~ Trigungl's erder dated 1%,9.%5 pzgsed in

P )

s

~



OchuNo. 145 af 1895 by the Reemsndents/

Centemmars,
AND

IN THE MATTER DF ¢

SHRI.CHANDRA OEV YADAV AND 213 OTHERS

Agplicant Nos, 1 te 196 are unrking undar

Garrisen Ensineor 86%,EWS, C/e. ®9 AP
Applieant Nee 187 te 214 gre werking under
857, M.S.Ce Battzlien, 12 Cemsu CASE

Supply meint),Zzkhomg..

Ve,

1. Srt e Aabom K.A-Namblar,

Secretary , Gevt.ef Indig, Minisiry
of Defence, Seuth Blgsk

ReKePuram, New Dalhiw1,

-

2, Shri Amarchand ,Cantraller gf Defonce

Awceunts ldajgn Nagar, Naerenei ,Guuwghgt:,

3s Mgjer Umesh Sharmg,

Garriesn Enginser,869 Enginser Warkes Sestign



[ 4N

3.
nw)A°' LtsGonlodandieh Narsin,PVSH?AYSH, VSN, ADC
- Engirmer in (hisf, Kashmir Heuge,

ReKePuTam,liget Bleek=5,New Daihi-22,
Sa ﬂr.P.R.SiuanUbrsnanian, .

Centreller Canerzl ef Dsfenes Aagdunt,
New Delhi=11, ‘

6. Col.P.KeCheres |
Csmmander Werks Eneineer,H,q. 13¥

Werke Engineer, C/a,%% Apg

7¢ Lt.Celensl AeKoDinzes ,0.C,5upply Pant
Jekhama S57 ASC Nao(12 Campu}C/a.8% a0

8+ Brigs TuDS. ViehaksyChief Engnocr,
Shilleng Zere, Sebo.Falla,Shilleng=11,

ve« RESPONDENTS /CONTEMNORS o

The humbble potitisn ef the petitisnsre
akavarcmes

MOST RESPECTFULLY SHEWETH s
. . . ’s.

e« . Thst thi hetitienur eppreached thig Hunfble Trisunal

oy “Filing 0.A.Na,1de/85 thallaneing the deniol of thejr

lcgiﬁimaté €laimg ef SDA,ACA(RLIHRA and DPSC ang nthar‘reliefs;

/
4

2, - The Caze af the petitianers is that they jeined in theip
raspeetive $ErVites under the Mespandents ge Central Gevermman:
Civilian ampleyagq_in Nagaland znd evcrAsinea‘th&ir entry inte theip

Pospietive garvises théy.havc bzan Tandsring

8arvices tz the aatiafaetignlgf all eancernad.The ssplicents gre 11

/

ai\lilian XY

their sinesrs and -dedieated



and after perussl ef all the rcosrds and relevant Offics

employeos belensing te Graup € and D underftha Ministry ef
Defunee and as aucﬁ they zre entitlc tp SO&,HRA,SCA(RL)and

FSC, Buin§ aggrievaé By nenpayment ef the zbsvs allauznees the
petitienore oppreashed this Han'big Trikunal by usy of filz?g-an
agplieagign ba;ng O.A.Nac148/§5 challenging the getien af the

Rvspendents,

-

2, Thss en 12,5,95 after‘prsleng‘hﬁaring fram both the parties

»

Memercneum issucd by the Govt.ef India, the Han'hle Tribunal

.

Uas ploagad te paes an order directing the Rescpendante te Telezse

f

their lesitimste claims ef the petitiencrs of SDA,ACA(RLIHRA
end FSC, Tha Han'ble Trikunsl mads ebsorvotiens regarding the varieus

¢lzims of allsuances af the patitisners znd was further plcaoed

' te direet the Reawsndonts as falleus @

"’ooooto.oo.oonoo;De11(.i) it is daelaraé thet SDA i\ﬂ payzbla

frem 1,12, 1%88,
11(a) - The Togpandenia are dirgeted t.¢ pay te the

epplicants SOA with affest frem the date ef, getugl Pssting

in Nawsland ‘sn or ofter 1,12,1988 =g tha case mgy e in-

respcet of wach gaplisant gnd esntinue ts psy the szme.

te lung a8 the Can3&ssian is admigolmle, -

-



&(A)

(e) prresre frem the dste of astusl pasting in Nagsland

en of aftar 1,12.1988 upte date te We paid within threc menihg

fram the dgte af re=aigt of cepy af this erdsr, .
iiia) It is declared that SCA{AL) is payabla frem 1,10, 1386
(s) The respsndente are directed ta pay te thclappli-

B

aants  SCA(RL) with sffcet frem the date of astual pastihg‘
in N&galsnd en er»#?ter 1.1141%66 as tho ezse mgy bka in
resacat sf aaeh'eppliaant and it centinug te pay the gane

se lang ze the sancessisn is cdmigsible,

~

()  Arrears fram the date of aetusl pesting in
Nasaland en ar afier 1,10.1986 uptas date tobe paid within a

pariad sf three manths frem the dats af cammunicatien ef this

ardsrs

-iv(a) It is deslgred that FSC is aémisvibla frsm
1.4019931

{b) . The reepsndsnts are directed te cxtsnd the FSC

ts the applisants in the preserikce mgnmer with sffset

frem 1,4.1393 er frem the date sf aetusl sapaintment ss the

~

eacla may ke in I'El‘aplwt ef 2ach «’spplicant u;it. date and te

-continue te give the ssme so lang xs e admiasible,

b(a) t ie deelzroé that HRA is adnissible as indicated

b‘l'U.




- Gemmunieatian of this smreor xg te

- 4(8)

(0)  : The rtehanMGnts are direetcﬁ ta pay HRA te & he
hpplilanu. at the rata xg Was .spmlieabls ta tha Central Gavernment

~.mp1.yo.. in 8,8-1, 8-2 Class cities/tauns far the perisd fram

1.13,1%86 or frem the zetusl date of sReintment ce the orae mzy
be in fespect‘uf e3eh applicant upte 28.2.1991 grd ot the rate a
may @8 zspliockle frem time ta time as frem 1¢3. 1391 upte date ang

te ssntinue tn pay the rate prageribed herssfier,

(e} Arrezre te ths anid secardingly subjact te the adjustmant

af the gneunt as moy have already baen maid te the respoetive
, _

applicsants Suring the sfereecid perise ‘twsrds HRA,
‘ 1
6d) Future maymsnt ta e regulated in secardanes with

A}

Clouse (g)empve,

(8) . Arracre te be maid os worly ae Przstieakle, but

net lztsr than a periad ef three manths freq the date af

the ragpsndents, .

—

Tha origina; sprlicatian ie zlleued in terms ef

the aferessid ordar, Ne srder as g snsta, !



N

R eceny 3f the juﬁgamené dated 15,9,55 arsced in

B+AeNas148/85 Le srnexed hereuith cnd marked as

. | Annexurg-A -

.
3¢ . Thgt ?oiies of tho 3zid erder were seni ta ‘he
Respendonts by the Reasstry CAT/Ghy Bsneh an the menth sf
Dntaiir,1985 and thi Rospsn&ents ara cware of the srder
;atcd 19.9.95 passed by ths Han'ble Tribunal in 0,4 Nee 148/85,

. It will be pertinenﬁ ts m-néien there that uwhils pssgin; the
snid arder of 19,9,95, ths Han'ble Trikunzl Wes aleased te sirnet
the Respsndents ta implemant the esid arder within 3 monkhe

Pram the date ef cammuniecstisn of the s2id arder ts the

Rocaandents,

- 4, That the Respansdentg just after expiry ol the asid
preseribed serisd sf 3 menths a3 srdersd by the Hen'mla Tribunzl,

made zn zppliectien bafare the Hon'ble Trimunal ssckine

further tims ts implement the gaid'mrdbr, but the Han’ilo
Tribunzl hss rejeeatcd the srgyer made by Raszandents and ths

Hen'Ble Triwunszl wze further pleased ta meke of clear that ne

Furtho: Cime will o ollewed,

‘Sa That the petiticnecs sra pursuing the matter ssme

afteT pzasing the eajd sreer But ne sctian has beon taken by .

the Respandsnts £i11 date . Althsugh, the Rgspsndents are



“fully suare‘gf the erder dated 13.3,95, tgry ha;; rat
yat.'rellracad th§ gald allewznces ta ‘;f.he ‘pc‘titiamrm The
Respandents have dalihorétaly %nd wilfully flauted with

tha srdor passed by thie Han'ble Trieunal inssite ef having

full'knauladge of yaur Lardehips' srder,

6e That being zasrieved by the nen zetion and
nan silant attitude af Lhe Respsndente, the petitianers have

preferred 3 natice sn 7,2.36 te the Respondente ond the

petitionars hsva slss fgkml fixed a time limit te pay

A

their due zllewznse slsnguith arresrs atating the fzois that

-~

. the failure en thair acrt teusrds implemantatian ef the

-83id erder might czuse cantempt ef Courta erder but ne

z8tien has been token in passitive by the Respeondents till dgta,

-~

A espy af the s5id ratize dated 742:%6 i3 annexed

harewith and marksad as Annexure B8,

7+ That the aetisn/insctian ef the Respsnconte tewards
 implemenistisn ef tﬂt‘qéid order datad 19,9.95 £3 in direst
~s§hfliet with tha Hen'ble Tribunal's srder and it losde te

an uniqua'easa of e.qtumpt fer wheish the Respondents sre lizhle

fer punishment,

" Ba . That the inzctien en the part ef the Respandentia ~



7

‘towardd implementztisn af the erder sf tiis Han'sle Trikunal

Warrants interference af this Hgn'hle Trisunal far exesutian

of the 8zid arder in axoreiss ef its paueT canferrad by

| Scetien 27 af the fAct and Rule 24 of the CAT(P raeedura) Rules,
-Hance this appliectian fer drowing up cantempt praceoding

" aswell zs far an spprapriate srder fouarde implementstian ef '

the ‘rder of the Hgri'ble Trikunale

s, That thks applisatian hss been made banafide and

te secur:z sndg of justice, .

~

In thq ptgmisas aferegeid it is mest f-s~
peetfully pray that yeur Lardehipa msy Be )
plléted ts igsue ﬁ-tisn ts the reansnidentg
tg.ohow ;éuac as to why & pracaq?iﬁgs of
C;ntempt of H;n'hlt Trikunal shzll net he
draun up §9¢in§t ®ach and auer} e of tham,
esll f.r the raaorﬁs of the cage and éftar.
hoaring ths pariiss an the ezuse er esusgs
tﬁ;t may e shawn and en paruaalA;F roeof&l
= be ﬁloa;ed te punish the Respandsnts far

wilfull disebedience of the srder dzted

B 43,35 poasad in 0.R.Nae148/95 by thie



Hon'ale Tribunsl with further direction to
pay thoir dues immodistely and/ar poss any
othor srdar/ordero ze mgy bo doomed fit and

proper in viow of the facta znd circumotaznsoo

’

of the cago. '

-~

Ard for this ast of kindmuss, tho potitionars sg in duty bound,

éhall BYOT BraYe

APFidavs

er

[ 22



AFFIDAV IT,

I, Sri Nirspam Bardéh, asn af Late Indresuar Barua

ﬁged ebaut 45 yesrs, werking as a Cable Jeinder, High
Skillwd Grede II under G.E,369 EWS,C/s. 99 APO,Zskhama Amy

Camp at Kehima, Nzgalznd de haraby sslemnly affim and state

ze fellsug.

1s - That I am ane of the petitianers in the aecempzanying

petitign,eenversant with fasts and sireumstznoes of the case sne

I an zuthorised by the sther sstiiianers te swpdr thig affidavit,

2, That the statemsnts mads in thio cffidavit snd in
the zccempanying zpplicstian in pasrseraphs
are truz ta my knswlsdsa and theas mzde in paragraphe

are motters f recerds whish I belicve te be trus and rosts are

my humbleg shbm.%.ss:‘.an befors this Hen'bla Tribunal,

And I oign this affidavit en this th day o
Mareh, et Guushati, _ 1770 f ) W
Identif;cd By ma, DEPONENT -

s

- : Ad\m cate,

Selemnly sffimmed ard state befsre me by
tha depenent uhe is identifiag By Sri

SeSarmayAdveate ot Guuwshati

ok
}\/“M‘
2
_ MAGISTRATE,

ob-Bivisionst Jediele) Magisicate (Bede'
! QUVARATL




~46

ORAFT CHARGE

The Rospnnd&ﬁta are guilty ef.wiiful and
‘dolibaratg vialatiéﬁ of the Judénmenﬁ ;nd

L‘_orddr aaiad 19.9.9¢ péoch'in D.R.No.)q@)qsr
o and henee they are liablg for appropriate

punishment zs providod for urder the law @ng

of Contompts

e
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4 | - - Annexers A
¥ - ' ' o B *
SV _ IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

' : GUWAHATI BENCH ' AN

¢ ‘ -
' ' Original Application No.148 of 1995

. : Date of decision: This the 19th day of September 1995

The Hon'ble Justice Shri M.G. Chaudhari, Vice-Chairman

The Hon'ble Shri G.L. Sanglyine, Member (Administrative)

Shri Chandra Dev Yadav and 213 others !

Applicant Nos.l to 196 are working under
Garrison Engineer, 869, EWS, C/o 99 apoO.
Applicant Nos.197 to 214 are working under

557, ASC Battalion, 12 Compu (ASC Supply Point),
Zakhama. ' «-...Applicants

By Advocate Shri B.K. Sharma with Shri B. Mehta
.and Shri S. Sarma.

- versus - o

r 1. The Union of India

* represented by the Secretary,
Government of India,

Ministry of Defence, New Delhi.

The Controller General of Defence Accounts(CGO),
A.A.0., Shillong.

The Controller of Defence Accounts (CDA), -

.. Basistha, Guwahati.
Sy Rl s e e

o B

[

”;L The Garrison Engineer,
. 869, EWS, C/o 99 APO. .

A.
@ﬂ HQ 137, Command Works Engineer,
C/o 99 APO.
- OC, Supply Point, Zakhama (Nagaland), )
. C/o 99 APO. o , .....Respondents

By Advocate Shri S. Ali, Sr. C.G.S.C.

oo e oo

00
NPy -
' @wé@% CHAUDHARI.J. V.C. T
. . N
. . g -~ ‘.‘b‘\ '/‘:1'
Mr B.K. Sharma for the applicanta\7<i{ayt ¥-"s
Mr S. Ali, Sr. C.G.S5.C., for the respondents.
| Mr S. Ali states that he has not received any
-~

written statement so far from the respondentg and hence it

could not be filed. This is an application filed by 214

/.
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<o Supply Point), Zakhama, which falls under the Ministry of .

3.

.0
. 4 .
869, EWS, C/o‘99 APO and 557, -ASC Battalion, 12 Compu (ASC

.

Defence, Government of India.

2. . Relying ﬁbon O.M.ﬁo.ZOOl4/3/83—E—IV dated
14.12.1983 the applicants claim that they being civilian
employees s;rving in the N.E. Region are entitled to get
Special (Duty) Allowance (SDA) in terms of the modified
0.M.No0.20014/16/86-E.IV/E/11I(B) dated 1.12.1988. They
contend that as they have All India transfer liability

4

they are covered by the aforesaid memoranda.

The applicants further claim Special Compensatory
(Remote Locality) Allowance (SCA(RL)) in terms of office
memorandum No.20014/9/86-E.1V dated  23.9.1986. The
applicants further claim that they are entitled to get
House Rent Allowance (HRA) at the rate of 15% on the

monthly "salary 'in terms of the recommendations of the

P e —

Fourth Pay Commission with effect from 1.1.1986. Lastly,

the applicants claim that they are eligible for Field

Service Concession (FSC) in terms of Government of India

letter dated 13.1.1994, 25.1.1994 and 31.1.1995.

4. It is stated by the applicants that despite

repeated demands the aforesaid benefits were not being
given to them by the respondents and, therefore, they had
filed Civil Suit No.255/88 in the Court of the Deputy

Commmissioner (Judicial), Nagaland at Dimapur and obtained

éxdecree dated 19.12.1994, but as they have been advised

that the decree is a nullity as the civil court has no

v jurisdiction to entertain the matter they ha¥e approached

this Tribunal. They contend that the time spent in

" b~ pursuaing a wrong remedy should be excluded for the
g . - .
mettli

Tt PUrPOSC. o v u..

-

]

applicants who are working under the Garrison Englneer, -

4

_i..._'___‘
. :
N
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purpose of calculation of limitation énd they be granted

the relief.

5. In the civil suit which was contested by the

present respondents their stand was that since the
t

applicants are enjoying Free Field Concessions they are

not entitled to claim other allowances. They also denied

that the service conditions of the applicants were the

same as that of other Central Government employees.

6. Now the aforesaid qontentions of the respondents
ugged in the civil suit which may also be taken as their
defence in the present application have been examined by
us in our judgment 1in the case of s.cC. Omdr, Asstt.
Executive Engineer, -vs-  Garrison Engineer and another
(0.A.N0.174/93), reported in SLJ -1995(1) CAT (Guwahati
Bench) 74. We Have held in that case that SDA and SCA(RL)

are payable to Central Government employees posted in N.E.

C—— o pmemomeReglion.even if they get FSC. We have not accepted the plea

¢ N

that ad&issiblity of FSC deprives thaem of these benefits.
In arriving at that conclusion we had also refefred‘to the
earlier decisions in . 0O.A.Nos. 48/89 and 49/89 dated
29.3.1994. We held that the applicant in that case "~ was
entitled to get SDA- and SCA(RL) apart from the FSC. We
have also followed that decision in our order on
0.A.No.124/95 with O.A.No.125/95 decided on 24.8.1995.
Consistently wifh the view so taken we.afe of the view

that the claim made by the applicants must be upheld.

T.0 0y As far as HRA is concerned the applicants will be

, covered by the rates prescribed by the Central Government

\

&.
7

from time to time for B (Bl - B2) and C class cities. The_

‘~ applicants will be entitled to get the allowance at the

rates prescribed from time to time depending upon the

P REAP L Al

nature.. ...
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1.12.1988.
/;ﬁ::‘,,__ . .
/ﬁkﬂﬁfﬁﬂgiﬁ) The respondents are directed to pay to the
AR PR S A
ﬁ{p? ,qppli@é%%s SDA with effect from the date of actual posting
. f &g b

i
n, fe
e

e, SH P
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.L{. L, £
nature of classification appiicable tq them. -~ )

8. In thé instant applicétion the applicants have

< faised a. contention that they are entitled {lso‘to géf
compensation in lieu of rent free accommodation in terms
of O.M.No.11015/4/86-§.II(B)/87 dated 13.11.1987. Mr B;K.‘
Sharma, however, submits that he does not press that claim
in the instant application without prejudice to make the N

claim if so advised by filing a fresh application.

r 9. It is, however, necessary to mention that as held

by the Hon'ble Supreme Court the benefit of SDA 'is

admissible only to those employees who are appointed

outside the N.E. Region and are posted inside. the N.E.

Regioﬁ; It will be up to the respondents to ascertain the

case of each applicant, if necessary, to make the benefit

available to such applicants who are entitled to get the

Same, )

(e

. lo;mp¢f>ﬁh?b§n SDA will be payable to the applicants who

satisfy the above mentioned test . with effect from

1.12.1988. They will be entitled to get SCA(RL) with

effect from 1.10.1986. We .hold that the applicants are

entitled to get HRA at the prescribed rate. We also hold

that the applicants are entitled to get FSC as admissible
from 1.4.1993,

11. In the result following order is passed:

’; i)’ It is declared that SDA is payable from

“in Nagaiqnd on or after 1.12.1988 as the case may be in

respect of each applicant and continue to paY the same so

,”longgag the concession is admissible.

- .

[y —
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:5:_)‘3 -
‘ (b) Arrears from the date of actual posting in
Nagaland on or after 1.12.1988 ubto date to be paid within Q}
- (s

three months from the date of receipt of copy of this

order.
t

iii(a) It is declared that SCA(RL) is payable from
1.10.1986. |
(b) The respondents are directed to pay to the
applicants SCA(RL) Qith effect from the date of actuai
posting in Nagaland on or after 1.10;1986 as the case may

be in respect of each applicant and to continue to:pay the

same so lcng as the concession is admissible:

- {c) Arrears from the date of actual posting in
Nagaland on or after 1.10.1986 upto date to be paid within

a period of three months from the date of communication of

this order.

iv(a) It 1is declared that FSC is admissible from

fim . s

1.4.1993.

T T L ARt T e e T —p

.(b) The respondents are. directged to extend the FSC
to the applicants in the ‘prescribed manner with effect
from 1.4.1993 or from the date of actual appointment as
the case may be in fes?ct of eéch applicant upto dafe'and
to‘continue to give the same so long as admissible.

v(a) It is declared that HRA is admissible as
indicated below:

(c) The respénaents are directed to pay HRA to the

appligaﬁts at the rate as was'épplicable to the Central

’Government employees in B, B-l, B-2 class cities/towns for

s

the period  from 1.10.1986 or from the actual date of

appointment as the <case may be in respect of each

" ‘applicant upto 28.2.1991 and at’ the rate as may be

applicable from time to time as from 1.3.1991 upto date and

s

P )




’$to continue to pay the same at the rate prescribed

hereaftef. !

(c) Arrears to be paid accordingly subject to the,

adjustment of the amount as'may have already been paid to

the respective applicants during the aforesaid period

towards HRA.

i
(d) Future payment to be regulated

with clause (a) above.

-

b<j2§ Arrears to be paid as early as practicable, but

) .
not later than a period of three months fromthe date of

communication of this order to the réspondénts.

12. The original application is allowed in terms of

the aforesaid order. No order as to costs.
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1.

13,
14,
15,
16,
17,
18,

19.

‘.20.

21,

22,

Q. A No_l Q. of 1995 _
MES/ 228334 Shri Chgdra Dev Yadav, -Senior Refrigerator .
. : Mechanic, High Skilled
Crade-1.
MES/ 220306 Shri pPrafulla Chandra Welderl High Skilled
Bora ' Grade-I.
1g5/ 237949 Shri Niropam Eorah Cable Jointer, HSG-I
MES/ 238223 Mohamumad Ayub Refrigerator Mechanic
skilled.
MES/ 237988 Shri Jet Narayan Thakur Ref rigeratorx Mecharuc
- : : Sxilled :
MES/220185 Shri Mamchand Refrigeratoxr Mechanic
Sskilled.
MES/238394 Shri Ravindra Nath .  Electriclan H5G-11
14ES/238298 Shri Kihaluddin Electrician Skilled
MES/243601 Shri Bukhanta Chakrta;( -do-
MES/ 243608 Shri Manik Chandra 30
Borah ,
"”:Q.',-' 2 . 6\9 Slriuas_}llw@}iii’.tﬂ . ':(b-
' MES/243670 Shri Revindran VoK. - Go-
MES/243822 Shri Madhabendra Das - Zdo=
MES/243678 Shr Ramjoy Sutrachar ddo- -
MES/243677 Shri Joseph Mathew ~do-
MES/ 243637 Shri Prafulla Das ~-do- . =
MES/243635 Shri V. Sanna Krishnan - do-
MES/220329 Snri K, Somen Pillal - -
MES/243829 Shri Gopa Kumar C - do- -
BES/238495 Shri Khoinam Manglen singh -do-
MES/238107 Shri Bipen chandra Patra - do-
/' SRR
l,;” ‘1 - Contdo. .P/Z.
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23,

24,
25,
26.
217,

28,

! 37.

39.

=3
P
.

49,
50,

MES/237293

MES/220141
- MES/ 243609
MES/243675
MES/ 243688
MES/237999
MES/238142
MES/237962
MES/242664
MES/ 2380 ad
MES/243961
»133/237899
MEs/220230
MES/242717
MES/220288
MES/NYA
‘ES/238111
MES/ 364382
MES/P/389 3
MES/238018
MEs/237932
‘MES/238202
MES/220194
MBS/238508

"MES/220265

- MES/238517

MES/238049
'MES/243640

: .. .51, MES/220268

; Kd
~::52;MES/238431

Shri

Shri
Shri
Shri
Shri
Shri
Shri
Shri
Shri
Shri
Shri
Shri
Shri
Shri
Shri
Shri
Shri
Shri
Shri

Shri

Shri-

Sﬁri
Shri

Shri

Shri
Shri
Shri
Shri
Shri

Shri

,

* -

Rameswar Prasad

L akhi chand M ah'éto

D; Deena Byalan
Premjit

Dipen Konwvarx

Ram Jatan

Ram Prasad Koiri
C,. Murucgan

Bhakta Bahadur

Jit Baghadur

C.N. Rajappan

Tita Ram Das

Jagat Bahadur
Gopal Dutta
Narayan Naik
.Dinesh Chandra Singh
Surya Nath Teli
Framod Kgmér Dixit
Satya Harayan )
Janardan Yadav Theel
Lalu Yadav

A, Ramakri shnan
Usab Singh

Rabin Chandra Paul

Fitter General.
Mechanic ‘

—(b-n

- do-

- GO
-0~
~-do=
- Go-
- -
,"&)-
~do-
- do-

L]

-3~

-

-m“

- d0-
-
...do...
-P0w-

Skilled Grade-1I

Ugam Shama

Laklzan Mandal

Sada Nanda Rajkhowa

Ram Lakhan Shamma
Bhagi rathi Sharma

Jagu Ram Baruah

-0
= dO-
-3~
-0
-0

- 30~

Skilled

‘Contd“.P/B.‘
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57.

61,
62,

63,

64,

65,
66,

. 67,

68,
69,
70,

71,

72,

73.
74,
75.
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MES/ 2380 50
MES/220 299

MES/220 260

MES/220271
MES/238127
MES/238127
MES/ 238306
MES/220 295
MES/220130
MES/220 234
MES/265312
MES/238374
MES/236045
MES/238237
MES/2380 38
MES/ 220 249
ME5/238328
MES/237286

MES/220129
MES/238121
MES/220053
MES/237297
MES/237296

- MES/A/

13699214
MES/220181
MES/P/29 59
MES/216846

MES/237738

Shri
Shri

Shri

Shri
Shri

Shri

Shri

Shri
Shri
Shri
Shri
Shri
Shri
Shi

Shri
Shri
Shri

Shri

Shno

Shri

Shri

Shri
Shri

Shri
Shri
Shri
Shri

Shri

-3
15 -

pm—

Amar Bshadur Tirwa Fitter Pipe skilled -

Hari deo Bhagat

Dudh Na+th Ram

Shi v Nath’Mallah
Md. &heaib
Gbuxilsﬁankar

Kul Bahadur

F. Francis Pereara
Hasmat Ali

Abhi Mannu Mallick
Bhajan Majhi
Tika Ram Sharma

P, Chinna Kannan
Soban Singh
Chandra Deo Thakur
Sudama lahato
Jagdl sh Singh

Marla Haribandhu
Rao

Kun ju Raman

Jal Krishan Frasad
Sushil Kumar

Gopi Chana

Sita Ran Hari jan

Raubat

Pundeo Mahato
Balam Mandal
Bhuni Deo

Ambika Mahato

e - do- ‘ Wg(
Fason High Skilled
Grade-I
Masen Skilled
-0
-0
Painter Skilled
Valve Man
-Cb- .
s o I
" don
- 30=-
-0
-
- 0=

Hagnmerman Semi Skilled..

-

Mate Semi Skilled

-3d0=
.-do-' ’
-do-
-do-

-0~

-do-
-G0m
- do-
- do-

-do-

Contd...P/4,

Semi Skilled

.
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" 81 b.’I!;S‘/é38113 Shri Raj 'I‘Sa_li Sah  Hate Semi \S;}d.l‘l'éd
82, MES/238502 Shri Jaga;: Nath Kumar ~do- -
83. MES/220165 Shri Ram Nath Mahato  * -0 L
<p 84, MES/238038 Shri Puran Singh Ale - do-
85, MES/238202 Shri Laxman Das -o-
86, MEZS/243374 Shri Dukhan Coud - G0
87, ME5/238394 Shri Baleswar Mahato ~do-
88, MES/238301 Shri Laxman Rai - o=
89, MES/238303 Shri Krighna Bahadur -do-
Shrestha
80, MES/238410 S Baleswar Ram - 30w
91, MES/243610 shri Gulab Singh Pal | ~do-
92, MES/243800 Shri Mohammed Muslim © -do-
93, MES/243658 shri C, Madhappan - -D-~
| 94, MES/243668 Shri S, Ravichmdran ~ -
f 95, MES/243802 Shri Prem Singh Pal -do-

96. MES/243674 Shri Harickson Fareriers -~D-

; oo, D 1o MES/P/3888 Shri Hirday Kant dha ~do~ .
T 98, MES/220207 Shri Tribhuvan Mahato -dow -
| 99, 'MES/220147 Shri Joginder Tiwari | - 30~ |
.f /"wﬁ““ 100, 14ES/219885 Shri Mundrika Prasad ~do-
,7& : \f’x:\ 101, MES/238297.Sh):1 Krishna Tiwari ~d-
? 'j \3‘;}\‘ 102, MES/237810 Shri Nasib Lal Rai -w )
‘ | et 1103, MES/237287 Shri Nandu Mg, ato o -
&‘ . o 104, MES/237118 Shri Kp Gopinadhan Naiy ~do-
N Y5 105, MES/220182 Shri Kedar Rag - dom _
T 106, MES/238296 Shri Ganesh Neog ~dow |
| ;07. MES/220190 Shri Bhakta Bahadqur -d0-
: 108, MES/P/3887 shri Desai Thakur -3~ N
109, MES/220293 Shri K,0, George - -
110, MES/238406 Shri Sona Ram Bora -®0-

Contdo . .P/So




111,
112,
113,
114,
115,
116.

117,

118,
115,
120,
121,
i 122,
123,

I | 124,
125,
_126,
127,
128,

) 129,

120,
131,
;j - 132,
133,
134,
135,
136.
137,
138,

139.

MES/ 236340
MES/238245
MES/220204
MES/238002
MES/ 238304
MES/ 238289
MES/238409
MES/235296
MES/ 220 200
MES/238311
MES/2380 27

NMES/220293

‘MES/238300

MES/237728
ME S/243619
MES/243360
MES/243624
MES/228652
MES/238295
MES/238297
MES/237352
MES/238212
MES/243613
MES/243606
MES/24 3616
MES/243 15
MES/24359 4
MES/243827
MES/243381
MES/243878

-5~

TR

Shri
sr;ri
Shri
Shri

Shri

Shri
Shri
Shri
Sh}i
Shri
Shri
Shri

Shri

Shri
Shri
Shd
Shr
Shri
Shri
Shri
Shri
Shri
Shri
Shri
Shri
Shri
Shd
Shri
Shri.
Shri

@maleﬂmHha
”’:i.beni Prasad
K.D. Sahayam
Ram Prasad MaJhi
Asarfi Ram |

Man Bahadur
Ldalﬁwui
Bhola Mahato
Collector-Domb
Gangu Raj Bhar
Parsen Ral

Lalan Prasad

Prakash Sitaram .
Vi ghaway

Lok Bahadur Gurung

Kri shna Ram
Malhotra Shah
Mahinder Shani
Jagar Natﬁ Bﬁnik
Jagan Baltha
Bhola Mahato
Panchu Pradhan
Mukeswar Kalandl
Mo hammad Al4
Gmed}ﬂﬁhu

Ehoj Rzh Shamma

Balchand Yadav

L. Manickam

Ram Sajiwan Shama

P. Smreedharan

Ramdu ra Singh

‘Mate Semi

-®-

W

o
=30
s o I
.-<b-
-do-
-do-
-0
~do-
s 'e IR
-

-@0=
-do-
~30=-
-0
~Go-
.
Mazdoor Unskilled
-do- .
~do-"

- Gom

‘.\'.

~do- r
-G0= |

-3d0~

s s 3

-d0-

- do-

-0

-0

Contd...P/6,

Skilled
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141, MES/243558 Shri Tilkeswar Giri Mazdoor Unskilled
" 142, MES/NYA i Sﬁri Raju Bahadur -P= ; it
143, MES/NYA  Shri Gpilal Shagpna R
144, MES/243633 Shri Lokeswar Regon ~do-
¥ 145, MES/243639 Shri C, Rajendran ~do= |
- MES/243605 Shri Murlidgharan Nair -0 - ‘ '
MES/243645 Shri Raghu.bil: Rai ' -d0 - !
MES/238301 Shri Dilip Kumar Saikia - do- -
KES/243604 Shri Jainul Haque ~ do-
MES/243627 Shri C. ASparatnam ~do -
MES/243403 Shri Sadasivan Nair - P
; MES/243636 Shri Ay ¥kximx Sankaran ° %
; ' "Kesai -P=- !
‘MES/243623 Shri A, Victor -3
MES/243638 Shri Bhakta Bahadur ~do-
ME S/NYA Shri Kishto Sena ~-do<
MES/NYA  Shd F.K. Jhonson R -Go- f.
MES/Nya Shri Angamd: Keynik -m-. .
MES/NYA  Shri R.N. Ganishang N, | ;
MES/220320 Shri Lal Bachan Bhagat ~-do- ;
MES/238500 Shri Bhani Ram Bahadur ~do- 3
MES/243621 Shri Ramewadh Hari jan -3~
MES/243405 Shri R, Mohanan - . o I
MES/237279 Shri Jitendra Burman - d0~ »I
MES/243632 Shri.Sish Pal -do~ | o '
165, MES/238460. Shri Shree Prasad -®- | :i
166. MES/220144 Shri ‘handra Goug Chowkidar Unskilled
L . 168, MES/243557 Shri Shahid Hissoin - G0
168, MES/243612 Shri s, Subramani -Go~
169, MES/220218 Shri Harka Bahadur ~do- L 7
170. MES/220216 Shri Mundrika Srama -®O- i
: . Contd.,.p/7, -
| | . r
i
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/171, MES/220220 Shrl Ser Bshadur Gurung Chowkidar Unskilleg

¢ [

172, MES/264068 shri Narayan Shama -~

. 9\
173. MES/NYA . Shri M.L,Lungsu Jeliangs =00
,// | 178, MES/M¥#%  Shri Manju Passi - do-
‘. 220191
{ .
! 178, MES/220172 Shri Mohan Ram _ -do-
| . . ]
; 176, MES/243592 Shri K.G,Ravindran Nair ~d-
177. MES/NYA  Shri David Angami ~doa
178, MES/NYa Shri Sawuel Killing - d0-
179. MES/237571 Shri Ram Narayan Prasad — 30w
180, MES/243618 Shri Ramji Rai ‘ - o~
181, MES/662517 Shri Dal Bahadur Chetri - G0~ -

182, MES/220184 Shri Chandra Balmiki Safaiwala Unskilled

183. MES/280526 Shri Morpal Balmiki - 30
184. MES/243893 Shri Sukura -~ do-
185, MEs/zseozs Shri Balu Balmiki - o=
186, MES/238024 Shrli Nok Raj . v
' 187, MES/243602 Shri Kishan Pal ' -do-

188. MES/237063 Shri Ridhi Kany Das = Office Supdt, IT -
189, ‘MES/264025 Shri S.K. Medhi Duftry

190. MES/243466 Shri Chandra Bhan Pal Peon
191, MES/243554 Shri Dhan Bahadur Chetrl Peon -

192. MES/264072 Shri Arujun Kumar Debnath Draftman Grade.II g

193. MES/4339104 Shri Noksang Ao .  Chowkidar Unskilled
194, MES/243386 Shri Gopi Chand 'Mason Unskilled
s 1195, MES/220179 Shri Gopi Ram Shagna Chowkd. dar
pX 196, MES/237526 Shri Trailokya Nath g Keepe r Gr-I,
} Thakur ‘
f Oo
: B@voca‘b $%XRx All are working under Gari son Engineer,
P erSenned
/“ ; ko 0197, KES/6406088 Shri Durga Bzhadur Mazdoor
A »o
e 17 M98, MES/6406095 Shri saxaldeo Singh . =do-
, ' . :‘ .Y . . ..
b 199, MBS/6404096 Shri T, Mig 4 -do-
.‘ ?\\‘é“ e ’ ‘ ‘ Contd,. .P/8,




o . : Lt~vstennel” ' ' . N
// “. 200. MES/6404089 Shri P.S., Kirkita Mazdoor
./ S 201, MBS/6404092 Shri Ran Vilash Paswan - 8o~ -
/ . 3o . ) . . :.
/ Y 202, NBS/6406087 Shri Subol Chandra Hazumdar..do- |
< ‘ AD ' ) . * :
203. MES5/6406094 “hri Sing Bahadur Tanang ~do-
do
204, MES/6404090 Shri Bir Bahadur ' -30=-
205, MSS/6406093 Shri Mohawnad Azim - - o
. R |
206, MES/6406091 Shri sahid Hussan -d0-
207, HES/6403450 Shri Dayanadh Giri . =do- :
Do '
208, MBEE/6403451 Shri Jayaram Thakur -do-
Ao . C -S‘Mr':‘/ZdYA” R 3, !
o 209, MES/6403452 Shri P, Ghandra-Sskaran ' :
- Nair ~do-~ !
yaY) ' ‘ ;
210, NES/6403453 Shri Hari Narayan Ram . =3C- !
Do : i
211, ME8/6403454 Shri Roojhuwal Tirki ~do- 1
Do .
212, MES/6403455 Shri Radha Prasad Rai " (0=
Do .
1213, MES/6403425 Shri Dhirdhor Minchi ~d0-
Do o
214. MES/6403426 Shri Ram Singh . - do-

-

No. 197 to 214 are working under 557, ASC Battallon
iz u.uti.u \:-..- ..uyy...l -\;.:.ni.) ,q;:a;\uama/.

L

X ADEliCantS .

~
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SIDD} 1ARlHA SARMA ' . M. A Road. Rehabari
. ADVUCATE : - Guwahati - 781 008
) : « . Phone No. : 5229956
c40‘55.w.gﬁham4. ‘ o : :
N
| NOT ICE , ! |
} Registered with A/D,
: To, T
wrhe Garrlson Englneer,
v@‘* 869 E.W.S
C/o, 99 AFO,
Dear Sir, . . R ,

i . ‘ S . Lo,
Upon authority and instructions'szmy%clients,
Sri Chandra Dev Yadaﬁ'& Ors. at present working under -
Garrison Lnglneer, 869 E W.S, C/o, 99 and 557 ASC:
) Bat1allon, 12 Compu ASC’ Supply P01nt Zakhama, the
applicants an (A No.148/95 , I give you this notice as
follows :;

% : - 1. ., That my clients as stéted aBove ha&e been

. ' working under Garrison Engineer, 869 E.W.5. C/o, 99-:
. APO and 557 ASC Battalion,:12 Compu: (ASC Supply Péint);
, Zakhama whixh falls under the Ministry of Defence, Govt,
L of India, |

2, . That relylng upon O No, 20014/3/83-E IV _
dated 14.12,83 my clients have made a claimb efore the
- Hon'ble Tribunal Ghy/Bench that my they are civilian

[N

employees of Central Govt,’ serving in the N.E.Region and -

‘they have all India transfer lisbility and as such
they are ‘entitled to get S.D.A(Special duty allowances)

. ’ My clients have made further claims that they are entitled
| . to Spec ial Compensatory (Remote locallty) allowances
/M 5 (SCA) (RL) in terms of OM No .20014/9/86-E IV, dated 23,5,86

4
.. House rent allowances (HEA) at the'rate of 15% (B.Class



- a-

City)‘oﬁ moﬁthly salary in terms of recommendation
of 4th Pay Commission i.e.f, 1,1.86 and field
Servyice Cohcessién(FSG) in terms of Govt ,of India's

letters dated 13,1.54 ; 25.1.%4 and 31.1.95

3,  That in the aforesaid proceeding ¢ laiming
SDA, SCA{RC) FSC and HRA which was filed my-my
client as OA No,148/94 , Union of India represented
by Secretary Ministry and Ors.were party

4, That upon hearing both the parties and perusing

the relevant records, the Hon'ble Tribunal was
pleased to pass an order allowing the claims of my -
clients regarding SDA,SCA(RL) FSC and HRA on 19,%,65

and you were directed to pay the same to the applicants

_with arrears' as admissible within 3 months {from the

date of communication,

50 That in the month of (ctober 1995, the copy of
the said order datedl9.5,.55 was sent to you by the
Despatch Section of this Hon'ble Tribunal,Guwahati
Bench, Guwahati , Since Septembor, 1995 after

passing the order by this Hon'ble Tribunal, my cllents
are pursuing the said matter but no affirmat ive

reply in has been given to my clients by you,

6, That it will be pertinent to mention here

that your Department along with the Union of

India & ors had come before this Hon'ble Tribuyn,l

for extension of the time period for implementation
of the said order dated 19.9,S5 but samewas rejected
by this Hon'ble Tribunal, making it clear that no
further time would be granted to you for implemen
tation of the said order, |



S | 1

To That inspite of the direction made by this
Hon'ble Tribunaf for implementation its order dated
19,5,95 you are noﬁ’doiﬁg anything to'implement the
said order., This act of laches and/or negligence regar
ding the implementation at Hon'ble Tribunal's order
dated 19,9.95 , you are liable for contempt ‘proceeding
as per law. You haﬁe not  impdemented the Hon'ble
Tribunal's order dated 19,5,95 on or before January
1996, when the said time spell expired,

8, That in view of the aforesaid factual position
the act on your behalf is a clear violation €f the
Hon'ble Tribunal's order and it &s an unique case

of Contempt of Hon'ble Tribunal .As you are aware

that Apex Court has come heavily on the Contempt cases
and even for one day's delay in implementing the

Courts/Tribunals order may cause a clear case of
Contempt, Needless say that every day's delay in
meking the needful act by your side has been put to a
great financial loss to my clients and increases their
mental anxiety,

In the premises afOresaidﬁI give you this:
notice fhat my cliénts be paid their entitled amount
of their claims and arrears thereto gfkxkkg within
15 days from the date of receipt of this notice, On
youf failure to do so my clients instruction is to

take aprropriate legal action alongwith claim for

compensation, -dgmage and interest on amount due as

per entitlement, In such an eventuality you will be
solely responsible for the consequences thereof,The .
Contempt proceedings may enter your personal aprearance
before the Hon'ble Tribunal, '

Atiesied.

.0‘0.4
Advocate.
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I hope and.trust that there would be no
occasion for any further litigation unnecessarily
dragging you into the same and there would be a happy
and to the entire episode by way of implementation
of the Hon'ble Tribunal's order within the aforesaid
stipulated time, |

Thanking_ you,

Sincerely yours,
(SIDDHARTHA SARMA )
ADVCCATE,

Encl, Order of the Hon'ble
Tribunal dated 1949,55

in O.A.N0,148/94 for your
ready reference,

Copy to _ - .

1. The Controller General of Defence Acc. ounts
R.K,Puram,Wlest Block 5,New Delhi,

2, Area Accounts officer (ADO)

Shillong, Meghalaya, ‘

LI Y

3, The Controller of Defence Accounts (CDA)
Narengi,Guwahati-28,

4, The Commander Works Engineer,
Head quarter 137 Works Engineer,
C/o. 99 AP,0¢

vg%{ 0.C., Supply Point Zakhama,
. 557 ASC Battalion, 12 Compu
v C/o, 99 AFO,

A‘t?,med.

Advocsate.



